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Title: Shri Bhartruhari Mahtab called the attention of the Minister of Water Resources, River Development and Ganga Rejuvenation to the proble
regarding reported undertaking of barrage projects over river Mahanadi severely impacting flow of water into Hirakud dam in Odisha.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, I call the attention of the Minister of Water Resources, River Development and Ganga Rejuvenation
to the following matter of urgent public importance and request that he may make a statement thereon:

"The problem regarding reported undertaking of barrage projects over river Mahanadi by the Government of Chattisgarh thereby
severely impacting flow of water into Hirakud dam in Odisha"
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, I was expecting the Cabinet Minister to be present in giving the reply.
SHRI TATHAGATA SATPATHY (DHENKANAL): Madam, this is not fair.
HON. SPEAKER: She has given a letter.
...(Interruptions)
HON. SPEAKER: I am sorry. No, she has given a letter and he is here.
SHRI BHARTRUHARI MAHTAB: The Minister is capable enough. I do not doubt it. ...(Interruptions)

SHRI TATHAGATA SATPATHY: We have respect for the Minister He is very good. We are not challenging them. The matter needed to be
addressed...( Interruptions)
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SHRI BHARTRUHARI MAHTAB: Madam, it is relating to the River Mahanadi which is the lifeline of Odisha. It relates to more than 65 per cent of the
population of Odisha and they are being affected today. It is largely an established fact that the Government of Chhattisgarh has constructed a
number of storage projects and barrage-based projects in the Upper Mahanadi basin upstream of Hirakud River without consulting the co-basin State
of Odisha. Morever, these structures do not come under the ambit of the Inter-State Agreement drawn between the erstwhile State of Madhya



Pradesh and Odisha during 1983. In the agreement drawn during April, 1983, there is a list of many number of projects to be taken up by Madhya
Pradesh with share from Odisha and projects to be taken up by Odisha with share from the erstwhile Madhya Pradesh, and in today's Chhattisgarh.
The agreement also contains a list of the joint projects to be taken up by both the States on sharing basis.

That is why, in my notice I had mentioned a number of those projects which are affecting a large section of the Odisha population who lives on the
sustenance of the river water of Mahanadi by farming. But the reply or the statement which the Minister has given does not cover at all those issues
that were mentioned in my Calling Attention. That is why, I feel pained. I was expecting that the Union Government will rise up to the occasion after
the Calling Attention Motion has been moved but the reply or the statement has been very sketchy, and is also moving away from the issue that we
want to raise here. That is why, I may be allowed to mention threadbare how it is affecting us.

I have that agreement of 1983 with me. It was signed by both the Chief Ministers of Madhya Pradesh and Odisha. It was on 28t April, 1983

preceded by an official level meeting which was held on 27th April, 1983. Around six officers from Madhya Pradesh side and around 14 officers,
including the Chief Secretary of Qdisha, were there, which was followed up by both the Chief Ministers signing an agreement that what are the
projects to be taken up and how it has to be shared between Madhya Pradesh and Odisha.

The concern that we are raising here today is relating to this. Of course, I need not go into those projects which were agreed upon between Madhya
Pradesh and Odisha in 1983 because it was accepted that when this Hirakud dam multipurpose project was conceived in the mid 40s', at that time
Madhya Pradesh had no plan or programme of harnessing the river water of the tributaries of Mahanadi or even Mahanadi.

In 1957, when the Hirakud Multipurpose project was inaugurated and made functional by the then Prime Minister, Pt. Jawaharlal Nehru, who
acclaimed this project as the temple of modern India, it was a commitment of the nation to the people of Qdisha, which was languishing because of
repeated flood and drought and this multipurpose project was supposed to provide irrigation, generate power and also control flood.

Later on, in the mid 80s, both the Chief Ministers thought and both the Governments thought because of popular demand that the area in which
water is flowing from Chhattisgarh needs to be harnessed. So, a joint agreement was there. The government is a continuous process. We are not
disputing that agreement of 1983. But there was Ib Odisha project where Madhya Pradesh share will be 25 per cent and the rest will be borne by the
State Government of Odisha. There was a Sapnai MP Project; Odisha agreed to spare 70 per cent, but the Madhya Pradesh Government at that time
did not take any interest in it. Kurnala Joint Project is an irrigation project of which 9,000 acre area comes in Odisha and 3000 acre area comes in
Madhya Pradesh and the cost of headwork was to be apportioned proportionate to irrigation benefits. This project was also not taken up.

In respect of Uppar Jonk Odisha Project, Odisha agreed to support irrigation to Madhya Pradesh in an area of 2000 acre on charge to be determined.
This has already been operational. Lower Jonk Project, Ong Odisha Project, Jira Odisha Project and Sahajbahal Joint Project were the major projects
which were agreed upon by the Secretary, Water Resources with the Chief Secretaries in a joint meeting and subsequently it was confirmed by both
the Chief Ministers, Mr. Arjun Singh of Madhya Pradesh and Janaki Ballabh Patnaik of Odisha.

Our complaint today is that beyond these projects, the Chhattisgarh Government has started constructing a number of projects without informing,
what to talk of consultation with the Odisha Government at all. Even there is no mention of this in the Statement of the Minister. That is our
complaint. This complaint is not recent, not in 2016. Madam, I would refer to a letter written by the Odisha Chief Minister regarding problem of

Hirakud Multipurpose Project on 7t July, 2000 to the then Minister of Water Resources of the Union Government. There it was mentioned very
clearly that MP Government, at that time Chhattisgarh, had not come into existence, should allow a flow of 2.2 mcft during non-monsoon period for
irrigation and drinking water facilities. The MP Government should make arrangement to intimate in advance if there is contemplation to release one
lakh cusecs of water or more to the Hirakud Dam.

When I refer to 1983, most of us who are present here from Odisha are aware as to what happened and what calamity came in 1982 when the
floodgates of Chhattisgarh were opened and there was a huge flood in Mahanadi. We will never forget the calamity that struck Odisha in 1982. That
is why, how to make the arrangement of flood control was decided in 1983. After this letter of Chief Minister written in July, 2000 to the Union
Government, another letter was written. I am thankful that the Water Resources Minister is here. I would again mention that Water Resources

Secretary of Odisha on 11" July, 2013 had written a letter to the Principal Secretary to Government, Water Resources of Chhattisgarh saying about
the unauthorised construction of anicut on River Tel near Village Baburia which cover the territory of Odisha.

I was pained to hear, Madam, that some days back, after we raised the issue in 'Zero Hour', that very day, the Chief Minister of Chhattisgarh
said that Odisha Government had never intimated them. That is why, I am referring to this letter of 2013. Of course, he also said that all this is of

political nature. Again on 27th December, 2014, another letter was written by our Water Resources Secretary to their Water Resources Secretary,
mentioning about unauthorised construction in different rivers of Chhattisgarh.

Of course, on 26" April, 2016 — this is the fourth letter — our Engineering Chief wrote a letter to Chhattisgarh Engineering Chief mentioning
about the DPR of Arpa-Bhaisajhar Project, in Kota District of Bilaspur, Chhattisgarh. I need not go into the details because lot of information was

shared with the concerned Department of Chhattisgarh. The fifth letter was written on 2"d July, 2016 saying about the construction of good number
of projects in Mahanadi basin, upstream of Hirakud Dam, without prior intimation to co-basin State of Odisha. This was written by Engineering Chief,
Water Resources, Odisha to the Engineering Chief of Chhattisgarh.

Subsequently, our Chief Minister wrote a letter to the hon. Prime Minister on 4th July, 2016 mentioning what is going to be its fallout on 65 per

cent population of Odisha. On 5t" July, again, our Water Resources Secretary has written a complaint, or it should be treated as a complaint before
the Central Water Commission, mentioning that the Kalma Barrage, Saradi Barrage, Basantpur Barrage, Seorinarayan Barrage, Mironi Barrage,
Samoda Barrage are all being constructed without any intimation to Qdisha. We hear that Chhattisgarh Government is saying that these are all minor
prajects and for minor projects, they need not inform anyone, but when we club these six projects together, do the area of these reservoirs not
amount to as big as a large project?



We understand that for a medium irrigation project and a large irrigation project, you need to come to CWC and CWC will also intimate the
respective co-basin States, but while building this type of small projects, you are not only controlling the water during non-monsoon period, but you
are also generating power. All these projects, which I had mentioned, are basically not to provide irrigation facility and not to provide drinking water
facility, but are purely and purely — this is my allegation — to generate energy to set up industry. If that is the priority of Chhattisgarh Government,
let them come out in open and say this. What do they have to say about that? The downstream - a large area in Jharsuguda District, the Hirakud
reservoir and a large part of Bargarh District - is bereft of drinking water. It has a natural flow of water and Mahanadi is such a river that water flows
throughout the year; unlike other peninsular rivers, water flows throughout the year. We have gush of water during the monsoon, no doubt, but even
in non-monsoon period also, water flows and that is what was considered when Hirakud Project was conceived that there will be non-monsoon
water flow to the reservoir so that irrigation potential during Rabi crop can also be harnessed. During the last 10 or 12 years, that has been
hampered.

Arpa River, about which I just mentioned, is a tributary of Seonath, which is again a major tributary of River Mahanadi. The Arpa Bhaisajhar Barrage
Project DPR was forwarded by the Government of Chhattisgarh to Odisha on the insistence of the Central Water Commission. While studying the
DPR, it was learnt that on the River Arpa itself, there are in total seven irrigation projects planned by Chhattisgarh, which are contemplated to
function in an integrated manner. Out of these seven, three projects have already been constructed, namely, Khongasara Diversion Project, Salka
Project, and Bilaspur Diversion Project; and four number of projects, namely, Ambaguda Diversion Project, Salka Diversion Project, Arpa-Bhaisajhar
Barrage Project and Lachhanpur Diversion Project are under construction.

The basic concern of Odisha has already been intimated to Chhattisgarh. In the absence of DPR, all other projects in Arpa River which, in
combination, constitute an integrated scheme arranged in a cascading fashion to completely harness the entire catchment of 2,200 sg. km. of
Mahanadi Basin. It is not possible to work out the combined impact of the integrated scheme on the downstream Hirakud River. I would urge upon
the Minister, with the expertise that is under your command, to find out and let us know what its impact will be, not only during monsoon time, but
also during non-monsoon time.

There is Urmai Anicut project across River Tel. This is another interesting aspect. What is happening in this country? This is a major tributary of
River Mahanadi. Near Baburiya Village in Nabarangpur District of Odisha, it has been taken up by Chhattisgarh Government, and upon completion of
this project, two villages in Odisha will succumb to submergence during floods near the anicut and ten number of villages shall be permanently
deprived of their riparian rights. There was tremendous unrest in Chhattisgarh and also in Odisha. At present, luckily and because of Lord
Jagannath's grace, the project activity has stopped -- not because of us, not because of Chhattisgarh, not because of the Union Government, but
because of public demand. They did not allow that work to continue. They have already started the work, but it was not allowed to continue.

Kellor Major Storage Based Irrigation Project has been approved by CWC and is already made functional, but the Government of Odisha was totally
kept in dark. No intimation was given. My question is how the CWC gave approval without informing the Government of Odisha. How the ISM
Directorate of CWC has given clearance to this project without intimating the downstream co-basin State of Odisha? Should I say it is a mystery?
Please find out and let us know. I am seeking these answers. There are two instances where the project reports have been forwarded to Odisha by

Chhattisgarh Government. We will respond to that in due course. If a meeting is being held on 29", definitely our response would be there. But our
concern needs to be noted by this House because we expect a redressal from this House.

As the Minister is present here, I would like to harp upon three to four points. The list that I have narrated here is a small exhibit of
clandestinely pursuing of water sector development unilaterally by the Chhattisgarh Government in the Mahanadi basin upstream of Hirakud
Reservoir without bothering to intimate Odisha about its present activities and future aspirations. For this reason, intervention from the highest
institutions and from this House of Parliament is solicited. The explanation given by the hon. Chief Minister of Chhattisgarh that the projects planned
and grounded by Chhattisgarh is less than 2000 hectares Culturable Command Area (CCA) and hence do not qualify to be referred to CWC is not at
all acceptable. Just by using the extant norm of any project with less than 2000 hectare CCA qualifies to be a minor irrigation project no doubt; and
it does not invoke the extensive scrutiny at CWC level. But, when you take all the seven number of barrage projects together constructed just
upstream of Hirakud River across the main Mahanadi, the projects have multiple benefit contemplation. The major contemplation is to generate
power. The industrial drawal — one would understand who has little knowledge about these power projects — will suck water round the year even
during non-monsoon debarring Hirakud Reservoir from getting a drop of water during non-monsoon time.

Similarly, in the case of Arpa River, there have been seven number of barrages conceived, constructed in a cascading manner which but
constitutes a single integrated project systematically planned to utilise every drop of contribution from the non-monsoon yield from the entire Arpa
catchment of 2200 square kilometres.

HON. SPEAKER: Please conclude.

SHRI BHARTRUHARI MAHTAB: Once grounded, the sum total impact of this integrated scheme consisting of seven number of barrages shall be
devastating on the lean season inflow of Hirakud Reservoir The sum total utilization from these barrages need to be clubbed to evaluate the holistic
impact on Hirakud Reservoir.

Thirdly, Kello major irrigation project at CWC was given clearance behind our back. It is a co-basin stream of Mahanadi and it is really astonishing.
The moot question is as to why the CWC which is supposed to play a lead role with respect to preserving order while according clearance by
resolving inter-State conflicts flouts the norm as has been done in this instant case. Where do the States go for redressal? Our demand here is that
there should be free flow of water during non-monscon period. We are asking water to irrigate our fields, to engage our farmers, to get more yield
during Rabicrop, to provide drinking water to basically the tribal-populated districts. For the last two to three years, they say that water is not
flowing. There is no water. A large number of lift irrigation points which used to lift water from those rivers, have become defunct. I had mentioned
the other day that water plays a vital role in meeting the drinking water requirement of Sambalpur and nearby districts apart from meeting the Rabi
irrigation requirements. Kello Irrigation Project has already been executed. Its share in reducing the mon-monsoon inflow, the Pairi-Mahanadi intra-
state link and the Tendula Augmentation Scheme and so many unknown structures have already been contemplated by Chhattisgarh but not yet



known to Odisha. This will create further impact on this megare receipt of 1.38 Mcft of non-monsoon flow.
HON. SPEAKER: Please conclude now. Other Members also have to speak.

SHRI BHARTRUHARI MAHTAB: The Prime spirit of the Inter-State River Dispute Act demands that the existing and contemplated commitments of
this downstream structure is to be respected before taking up any intervention measures in the upstream of it. I have narrated what has happened
during last so many years. Since 2000 till 2016, our expectation has been that the Government will rise to the occasion and will come to do justice
for Odisha. We are not making it a political issue. We do not want to make it a political issue. 1t is a human problem which has been created by a
Government which has the mandate of Chhattisgarh. But they have acted in an illegal manner. Is this Government not competent enough to
intervene? Are there no institutions in the Government of India to intervene in this matter?

From our side, we have repeatedly approached the Chhattisgarh Government, but our request has fallen on deaf ears. Subsequently, if it is
necessary, we will go to a Tribunal. But how has this happened and why has it happened despite our repeated approach to the Chhattisgarh
Government? We have waited for long as Mahanadi is the lifeline covering 15 of the total 30 districts of our State, involving or affecting more than 65
per cent of our population where large area of rabi crop is being affected today, drinking water is being affected today. Can we allow the upstream
State, and that too a Government, to act in an illegal manner with the Government of India having no role to play?

When Hirakud Multipurpose Dam Project was conceived and inaugurated in 1948 and in 1957 respectively, the whole catchment area was
Chhattisgarh. Everybody knew it. When you are going to stop flow of water to Hirakud, you are going to kill or in a way you are in the process of
killing the Hirakud Project. Should we believe that because Hirakud Project has already completed 50 years of its service, there is no need of
Hirakud? This is the question which I would pose before this Government. I would expect from the Government a better judgement, a sane
judgement and justice. Thank you.
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w3e aifen 3 Arerordt w1 oot ofsen &) adamer 3 St urelt dhrgrs 3o @t o 2, adize A & gu o 3, Asrordt A swen 2, ag 35 gone iR agfds ftes 3) acderer
31 wefteeig B o Ao A writeer Asa WwR o e A B el b e sHSleer i ssBcuer gur B fere St ares goracer @one &, 32wpT grer Iwier w9 s
firferror agfias sftes 3 st aicrera g & R agordt & areft @t g 20 yferort swier s ased & aite crewer 80 gferera 35 some fiferer agfies #ies ureft sifSen
dhargss 3ur afe 3ad g & qioracr A snar &) 2 oft wrs @st une & R AfS amer Jrsw A ety ar sreer s 3 oft ot deft f3de & 2t & sieson & i widt fgfeuear B o
31 v 2y



Adicen, A v e 3l D) AR Tl At
HATololiRT 3218l & A el e dlferoam,

A€} (zraur)
HON. SPEAKER: Please take your seat.

oﬂalﬁ‘lﬁﬁas Rig: af 1983 3 Bra waailey @1 3eciz off s off of foen &, 33 wase & wise awaz 11 3 a8 suse 3eca 2 fip establishment of Joint Control
Board R 339 as e 5 Afder w2z Qokacar & goj, B, a1, sedficdlomr a2 aoa 3t 3cd 2 s to discuss and resolve any issue. @Ad 1983 3 amar ad 2016
3 gt & a2 ammet e aifSer 6 Az 6 aiz A establishment of Joint Control Board 3 aisor @t dasz 31 sttt 3t ol & 5 D1 user 6t o 3) IR Ppo RATD
@I 3o off #gam it of fémen 3

ATGTOART 31218l & Jof Al ool e at sieft Sft & 331, amu dsaet sl ar aan i,

of aifirdes Ris: #idicen, smagerpar et $3 @i &t 8, wocegial hacer Al ol 3 APel 2@ e &, 3 socormr &t a andl &) spft ao ot oft Jxarer 3o s & @ apft
a1 5l oft waeferbeior sor @1 2Rl B dia I gan 3, st AT I swefizar B A2 AsBID Fu A B awellz g AfSo WDR B A2 A Far AL, DA e I A ord]
feraaent &) @ 2repanr & Ry au6) ardt 2 @ S gu s AT oY 2Ager 3 IoTell a9 AAS RN A)...(uqener)

Fnatoller arezagn @ o1, dan oidl &) Nothing political, please.
€| (czraurar)
off arclefy arsama: sads aen airrer &7 far 7 faReil @ «dtar feem About seven letters starting from 2000 till 2016.
HON. SPEAKER: Bhartruhariji, I can understand. Abhishek Singhji, now you conclude.
oft afirAdas Ris: disa, Rt 7 deal &t an g8 2, ... (cwmwmor)
HToTofl2T 31eALT & MU IS Yoot 2 ol Aiferdy

gﬁmﬁlﬁﬁmﬁﬁahmamasan&mz}mmilﬁhﬁaaa,aﬁ:anaaﬁzrai—cﬁaﬁsﬁ agt ddt g &) A o3 wgon argon 5 s Yo A wf wsA WA & S PRI Serree aw
are? & Favge 3 &) anft srer & 3 wsrng sfiz deionon 6 @R & 531 J91 I HWG! B AGRIAD Jaraul Uor fAsen &) & ool aurd 3iiz goware #ft Som aidon s smur i
Jow? v gAY W Asel B 59l W AASKDZ Alc? NATT WD WG ABIACHD AATenol orasien arm 3 f Pog Aok A 32 sucvfl #icfl sft A 15 3wfle aem & @5 amer ad
g 3 S Ry geotomerell vades oifsal & s Raz ARar sifslarsAoear wl & afer gloie amers?, wlifts v Rae B e ot 2 ascagel e adl &, as Rae AR a0 Ja-
Aot dieft & o) Awz s gy So1 B Pz Aer aelersAeeA w1 aloal w? 3iiz v woga eflow iz eshifergfea Wwads & smeem A o ardY w3 531 Sor B el
@A fvarrer 32 oreifyes, Sit cenan: diEsr B3sr B aerd dics a3 a1 3uden ordl @ ur 2 &, 791 s & 15 531 2w A, sucvfla sidl it & gar 3 sie sl
ofvog, Mdl oft & aleea A 521 Jo1 B W6l vorsly Bl AW vas Feige iz As2 Igreaun Vol @yl Lo

oft Rator aseera (azea) : snorofler sieeier aidteen, d weflowrs &5 any i sgraclt & ary 3 dieron arsen & 1977 3t o wwwsiian gan sieer ySor awwelile A5 2w, ifSon sz s
Yol sxmeldic I diar Sit s@siarn g3m, 33 ary 3 ol fyemon aisar &) swer & adta 3 Rcon uoft Brer a1 &, 3ud @iy # 3 aomen wisn &) aen disH 30 e BI?

off ferder wor. Ris a (aiciaflz): disw, sorwr ofear & ol amu sen3 @2 SIS, Afdvor drar olfe e, 731 uad 3rem3 @2 difdme) ... (w@aemer)
HON. SPEAKER: I will allow you after Kalikeshyji. %3t gssiterz ordf @lely asferdbor sft, dsaer ygat g, sraor ordf &)
SHRI KALIKESH N. SINGH DEO: Madam, I give you my word that I will take the least amount of time amongst all the speakers that have spoken.

Madam, they say that water is the oil of tomorrow. As wars have been fought for the last 30 or 40 years for oil, for the next 30 or 40 years, there will
be fight for water. In that context, the subject gains even more importance.

Madam, China on the river Brahmaputra is building four dams, the riveris called Tsangpo in China, thereby affecting the flow of the river
Brahmaputra into India. Qur Government has raised strong objections to that by citing the rule that before you build dam upstream, you have to take
the consent of regions or the countries downstream. This has been the major source of objection and dispute between India and China. However, in
India's case when the concept of Mahanadi comes in, when Chhattisgarh and Odisha comes that same principle evaporates. Is it different when we
look at other countries and is it different when we look at States within India?

Madam, a lot of data has been provided about the flow of the water. The same data has been provided by China also to justify their dams.
HAToTOIRT 3IERALT & ET 2B Al olal &) 31U 3olt arT x| aga cidt oidl ard o @3

SHRI KALIKESH N. SINGH DEO: Madam, I am just trying to give you the double speak of the Government vis-A -vis a foreign country and vis-A -vis a
dispute between our States. fifdmeer ot adt 26 2| apr an Rl 3o & Rirg o amestaser o sl w02 w2, at adt Fa2 w&f oft gson aifde;

Madam, the fact is that the Mahanadi provides 50 per cent of the irrigation of Odisha. The Hirakud reservoir irrigates four major districts -
Sambalpur, Bargarh, Bolangir and Sonpur which belong to my Constituency.

The fact is that in 1983, as everybody has stated, ...(Inferruptions) a treaty was signed, yet without adhering to the treaty, the barrages and
dams are being built. The hon. Minister mentioned that a Joint Control Board was to be formed...(Inferruptions)

HON. SPEAKER: If you have any particular question you may ask, otherwise you may sit down. AT ordl S0t &) IPT D B ucfazgers anet dieroft & aY
dich) 231 ordt dlen fp &2 IS cwan smvn &)

SHRI KALIKESH N. SINGH DEO: Without the Joint Control Board being formed, can the Central Water Commission allow, or the Government of India,



the Ministry of Water Resources allow dams to be constructed when the bilateral treaty which indicated certain procedures have not been
completed? Our request is that let the procedures be completed and let us do a complete survey and an Impact Assessment under the aegis of the
Central Government and the Central Water Commission and only after that future construction of dams should be allowed.

HON. SPEAKER: Shri Tathagata Satpathy, ask only pertinent questions.
...( Interruptions)

SHRI TATHAGATA SATPATHY: Madam Speaker, I am not going to give any history or geography or anything else. Two words were used,
“contention' and “intention'. Is the contention that the non-monsoon flow in the Mahanadi should be stopped? Is the intention to kill Hirakud and
thereby weaken Odisha just because the people of Odisha have opted to take a different path in their socio-political life?

Madam, as you know we have the Polavaram project where there is a lot of trouble and we have been discussing this in the House and you have
been kind enough to permit that. Now, with the Mahanadi issue added to it, the problem that we feel is this. Is it possible that our neighbours want
to weaken us by simply choking our drinking water and our irrigation purpose water? This is unacceptable. Why I am saying this is that, as the hon.
MPs mentioned earlier, the quantum of irrigation for which the water is being used is very small. We accept that. So, where is the water going? In
one district called Jangir Champa in Chattisgarh there are very many major projects coming up like M/s Ispat Industries Limited, M/s Jindal, M/s
Torrent, M/s Moser Baer, M/s GMR Energy, M/s Lanco Amarkantak, M/s ESSAR and NTPC and the interesting part is that for a lot of these industries

Gujarat Mineral Development Corporation, GMDC, will be producing the power. So, the intentions are very clear as to why the people of Odisha are
being choked of their drinking water. We are primarily using the water for irrigation and drinking. This is an old project.

HON. SPEAKER: You are not asking anything.
SHRI TATHAGATA SATPATHY: Madam, therefore, I would beseech that you intervene in the matter.

Thank you.

s, Folta anférmer  sirerofler seasr Aala, ) sl § vay 4 weEoll dis § [ dsag R o, M s, i, o a0 Bifored aft sl aai vaerer 3 aimen aifde e, oot
et wat A 9 Aenn & 2w 3o oz qen 3?7 Msecy, M, ar Bifered w1 Aer a9 Aen  ora aNfFen wewr s o wadl @ @ s g 3AA s wdl ot
fforach wr an 2. seee it wr ag e ordl &) anft 3G wdlal gl aNfEon Aoz @i usen U Pog AR @Y g g3 &) 3AA usd & Aawsenl & [ afFon W o ol
AIBIE B Al w-easR o 8 afdvel, Pog, AR B A1 Uef-RAE12 o8] g3l

aracna Sft o fBror a¥ 31 @1 By, foan oY 5t nsore s3erar 371 3, A usd Ko ¥s @s g 3 @b as 2000 ade: A offd &) ser A wlt ftseeg il aw o s o o
AT T Joldi I SeatdA ordl Aerr) ag gRer w1 Awren &) A 33 wft oft on A &) SN Ao siie MEEm I &, spw B A 3 3edE A9 wu A war, af 2013 3 serdbt
didlsie deg rwr @ sE gF) af 2014 3 fiferd o edieer sxoliic @ Skivage & Ay didtane sif¥en vwr A5 smer amsn & oy ad 2015 # sif¥en @R @1
arilepic AR B grr ddem fer ) o) 3odial us Jaen &1 3 ad 2015 & g anfl o didlane qal o, Mseeph o vacll ar war & @ U6 2Re@el dla & s 3,
dAiftpor 2fereraser wsarserdt asdrdt ot RasiiSerer 3efl 3 @y 3o goron arfde, 32501 apft aw Raddeme o & 3) Ron Ravdiden & aasg, v XRdaes geiler 2 A Roddero
& arg & 3a goton aifde, 32 @iz orileRe AR of a1 U ©ET Y o 4G wo wWise sAD Al i & ...(wmamer)

g2y SNt &) e waara it of 3o &, dgen, U8 ... (wmaurer) e off, ves e, ...(waerer)
HON. SPEAKER: This is not proper. Nothing will go record. Only the reply of the hon. Minister will go on record.

€/ (Interruptions) €/ »
HArotoliT arearg @ dfde, 2 eer dfdw,

&€ | (czrauror)

3. Fisfta aifermt @ sema Sft, A arr ot +fifdmy smuer Gt ar ard arg 3 & smoe, ... (=weTer) demer Sft, it ar At 2 swor iy F ¢ & wrse @ wEem
HAToToTRT 3re=1gT & 3maRd bt ar feors 3 ordf cmosfh

3€!(Interruptions) 3€] »

3f. isfta anfermer 1 51 3o &t ara itz and et - W3, argEich Rrwbt Sidlame sriter wR grr 04.02.2016 @1 shfFen swefdie wr i gt o 3) sardt @1 agae aidf &)
amuept Sidftame 4t <t o1 &) s aretrar v i gistae dgen &, rwht didtanz 02.09.2015 @t sifSen rwr @ sritele oRr gr i ¢ o)

Aefl gisiere @i By amen, ad 2006 3 deft Qstae @1 St adleer eor gri sifden eorR o &t 58 ad 2009 3 Fadbt aigac g4 st 320w By 8 281 8) A @8 ara
T3Eall dIgaN| PR Jifestaeral glar o at ad 2006 afiz 2009 & e 3t aifSon 65t aaw A sifeSrasrar amen aifge em

st e s &) ol oW ordf o1 gam anlt aw @ B @ g 3 3 R oo giotae w2 @ oF gan &, Sit 7 smuwt sterart & gt ) 53 a5 EART ©W R 8, 36
aidlel uget 3ifSen IR A Agen g dlol B dd alg At A fFen W i odhee WER T @wal orn 5 I s, dowe ada Hifn w@ifs Wog, wwR Ber v
fifSues w1 Aer @ wadl 8 ordbee B aew A awn fb g9 an a2 adfSen & aew A v wdior w1 2R e SRN R g9 Jend B e I amen ais 8 usct #ifder 27
Spot @ oft, arr aprcft aftféer 29 gemd @) fibaer w2 &t a1f &, Rraht Slel Rt ot Faon & &t o & vw A I AR Wag, DR B URT &) Glail A arcdla o oIS
AN [SIEpIEIl Siesl 3P1 2l ofdl raserar ol feeforet @i alool Rpar smes) it e JIfEkDIR 8, $AA S BIE wiofol Pog A1 I A ofdl & [ a9t [Eeppret w1 a1col
@3

wes sgeayol Fjat oifel JMeTfel Uell 1 AI-a1? SIRN, a=iifds aeRel tell I Siurel fvaft @t @i Jwrean I Rarz 3 odf &) 3 ary 3 Sra aloil st 391, Wog, e da 3
arefl, vy Fedt &bt s 2raddt & s sifer storzper uelt 3 aif¥on wr I gaserer & ordf 2 e At frerer & R amorer O Slerel wis gjaseret so1 3921 A ool A ordf &) Brb
I ofor aeryol ue B &) 3 @iz 3 o st B on waxdt &) Aol wer do Fea F iz B or S Az Bravten on A ) ... (@waeror)



HON. SPEAKER: Not like this. srcafs sft smuer ager Rz 3 dien &) s yoor dia 3 dleten 3fi ol 8

3. vicha aiférmet @ #ga@ i, snuast Fare dias 3 Afdsal 81 &alR gaar A oA arel o sl MEer goae Bir-Rivw gl a3 8 Jwa &) Afdsal 81 gale #aar A ofa
@l ot arzors Qitae ... (cuauer) A was &l Yz uz 8 waa &, Afébol 1 @slz A offd @1 A1elz ke gAY U ofdl airdn & 3iiz amuest st ol ol @1 I Yrawrel ofdl &) St
BlY BAC3R A FHUT D! Il Jol @1 Yraenel 3t 3, as Hiseeedt @ it graemar 2

# v @ ween aigen b ad 1983 A sarge dxdiet ordl wotl, a8 A as] AN &) PR a8 SaIse dclel 3 doll &Il Slell 2RPR B dia 3, dl a8 W o aidl a8 dog
DI @l dia 3 se orkicar 28 @5 St aidf 8l urn, wH A oA 3 ddl S, B3R deare @ JHRIE el of et &) AR St o v ar Al wdl R e arer 2w A
fBawpe afly adol, aar oré Deft srenf¥ awh? &, s 53 ool ol o 3) $A A i Rar don afée, deiifis cerarR I Aazer adgefl . ..(wwmemeT)

HON. SPEAKER: Not like this. Hon. Minister, you may continue with your reply. Nothing will go on record.

S€/ (Interryptions)... *

13.00 hours
3t Fohta aiférmot @ ssara oft, & ag oledie a2 Aava § ot A aftwrz &g 3 2 @ ot wiclerel Wog, A2wR @I &Y o J...(wwreror)
off srclef argara: fisy aat wr aur wrrer 87... (wwaursr)

sf, visfla aférmmet @ aal o wrier a6 & [ anual arT 3o1$) amg aarse [y S [ed #dler gemen arn en oY vas e as A9 gl ren orm vy #idlor w1 e sifdan
Ap12 o ferem... (wraenor) st dez and & Wog, SR 2T el IR e (et

HON. SPEAKER: Mr. Minister, please address the Chair.
Q€| (caaure)

&f. Folla affrmer : am dlar Bor & arer 3, dior o1 @i amud i@ 3 amu 29 adla @ ag @ 301 A0 § oo anst Voi3a Ad B, ot WY AR & A ordl
3)...(wmaurer) ama 29 it @t sarge dfifEat i A e 3 s Aty S AT UL A 3 Sl Awen F)...(@reor)

st FHanerol, ort fresta aiiz sien Jizgior st (xof) s srlt) : arorofter aeagt wrdaan, aorofler s wicfl FAGY o SN I e &, a6 awer ama 3 ufdgef &) i Bib o &
aret waal B e T g8 §) v Rae gexfifter ot dow aer 3 &ft, safer e & a1 oft) aeroflar s wieft #EG o dgar Yoo dor A A Al w1 3 e

&) 2 et A vep it wdl & R sifdAe A urefl ersté w1 v gor wwen ) & A8 ween atadl & R a2l of &1 v Wl sidon 6 Feron B3 @ uelt erst$ Wi WV of @
afees amuat 3 @R @1 R ol g3 32 b aer a1 E s Sl dow Aot arefl 3, Bt alf¥on aity seflaeie a5 SYoll ust Iuf¥ert dla adl &, dga sed! ag dow & smeedl, 3
AU FEAH A gl @Y araxd wxdl g 3 doas A s v e Gasrer fErn smwen B o alfEen @) [Orore 86l afts o wellserg @) o dell, a@iifts s
et icf) Sft o it ae Brder e 2 s wraest smer afie waet fesre apR 3 o1 @i Rosr asvorn & o Rt 3 sepfl aifdcsr s 6l 3 53 fw v @A 2aver swfler @)
Rifért @201 @1 yraeror gerrer aieft Sft o diesrdseiar & sife en &) adfSon 3 @G sl JErs el G asa adt weeEn &) sf¥on sarr aga & U asw &) aif¥en @ & as
armer e 1A% fore sercener & e @) SPRT UAN EIen IA A @1 & Awe Al deorell A B srer A F) Afdver S & dows aell, wrfiueg, sifFon Al G arr FHorw:
wep 3T Jeerel ag oieg foraser amuen, # muds FeE A HAlotolle Jgel @l arraza wdl §

[Placed in Library, See No. LT 4939/16/16]

FToTofleT IEALT 3 3ITST 9[oel DICT I B foTelm SIwe,

Aetefler JrG=pmr, A9 Adeff diog, g1, bt wwonwe, B.d&t. dfam, Ao w1, e Aaa, d.oo. gogu, F.ea. glermar iz .24, &gﬂmﬁﬂﬁﬂﬁrﬁﬁmﬁm
FepEror yara Pt g ang &) A ameret scagel & aer e &t wrtard! 3 waurer sioren aiferart sidf 8 Fesier yrama &t yaomai @t sl Yoot ordl & a1

9oel TIel 9191 W1 feren Sieen; @ 2o <t wriadt 2 asrpz 5 fHere qm B e zefdr & st &
13.03 hours

The Lok Sabha then adjourned till Five Minutes past
Fourteen of the Clock.



14.09 hou

The Lok Sabha re-assembled at Nine Minutes past
Fourteen of the Clock.

(Hon. Deputy Speaker in the Chair)

MATTERS UNDER RULE 377 =

HON. DEPUTY SPEAKER: Hon. Members, the matters under Rule 377 shall be laid on the Table of the House. Members who have been permitted to
raise matters under Rule 377 today and are desirous of laying them may personally hand over the text of the matter at the Table of the House within
20 minutes. Only those matters shall be treated as laid for which text of the matter has been received at the Table within the stipulated time. The
rest will be treated as lapsed.



